ITEM NO.8 COURT NO.3 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 14631/2024

(Arising out of impugned final judgment and order dated 26-09-2024
in CRMBA No. 38781/2023 passed by the High Court of Judicature at
Allahabad)

WAZID Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent(s)

(FOR ADMISSION and IA No0.243566/2024-EXEMPTION FROM FILING O.T. and
IA No0.248489/2024-EXEMPTION FROM FILING O0.T. and IA No.248595/2024-
EXEMPTION FROM FILING 0.T. and IA No.248593/2024-
INTERVENTION/IMPLEADMENT and IA No.248484/2024-PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES )

Date : 08-11-2024 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s)
Mr. Siddhartha Dave, Sr. Adv.
Mr. Mohd. Zahid Hussain, AOR
Mr. Nayan Dham, Adv.
Mr. Abdul Mannan, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. SLP(Crl.) No. 14339 of 2024 is taken on Board.

2. The grievance of the petitioner(s) is that though the
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hdtter is pending since 01.08.2023, there is no progress in
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the matter.

3. It is stated that the matter is adjourned from day-to-day



without any effective hearing.

3. This Court, time and again, has emphasized the importance
of personal liberty.

4. It has been observed by this Court even a single day
delay in deciding the bail application adversely affect the
fundamental rights of the citizens.

4. We do not appreciate the practice of keeping bail
application pending for years together.

5. However in the facts of the present case, since we are
informed that the matter is kept for 11.11.2024, we request
the learned Judge, before whom the matter is placed, to take
up the matter on the same date and decide it as expeditiously
as possible and, in any case, within a period of two weeks
from 11.11.2024.

6. the Special leave petitions are, accordingly, disposed
of.

7. Pending application(s), including application for

impleadment, stand(s) disposed of.

(DEEPAK SINGH) (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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